IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Uopla, 657/94. Dto Uf DBCiSiGn H 20.7094. :
Mr. M. Sugnanam .+ Applicant.
Us

1. The Union of India, : !
Rep. by it's Secretary, .
Ministry of Communications,
Department of Talecommunications,
New Delhi - 110 001. .

2. The General Manager, Telacom,
Lxmipuram, Buntu -522 007.

3. The Sub-Divisional Officer,Phones,
Telecommunications, Tenali. .. Respondents,

Counsel for the Applicant : Mr. B.S,A.S5atyanarayana
Counsel for thes Respordents: Mr. N.V. Raghava. Reddy,
‘ ARddl.CG3C. |

ot rw At

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUOL.)

THE HON'SBLE SHRI A.8. GORTHI : MEMBER (ADMN.)

ot




0.A.N0.657/94 - !
, ORDER :

( As par the Hon'ble Sri A.V. Haridasan, Member(ld) )

:Tha griavance of the applicant is th&t though he
was being sngaged és casual labour since 1983 intermittently
aé%g}espondeqts have from 29-3-34 onwards not given him
vork and have not considered his case for grant of tempo-
rary status and reqularisation under the Gr#nt of Tempo-

1

rary Status and Regulation Schama, 1993.

- 24 vWihen the case came up earliegian 1ntqriﬁ ordsr was

issued diracting that the applicant should bs considered
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timq/there was an errar in the causs title and the interim

order was communicated to the SDO, Telecom instead of soa,
Phonas., Now when the application came Up for hearing on
admission today, the counsel on either sides submit that

the application can be finally disposed of with proper

Al wmmmbddama lbn. LYY noanmnardante $fn Annaidaes the annlisant'a

case for the relisfs claimed by him,

dispoaéd of directing the Respondents 2 and 3 to consider
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temporary status under the Casual Mazdoor (Grant of Tampoe-
|
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rary Status and Regulation) Schame, 1993 with rseference to

to be genuine, to aenter his name in the list of casual mazdoors'

at the appropriste place and to consider hiq case for reenga-
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gement as and uhen there is work in preference to freshers
and juniors, and also to consider him for grant of tempo-

rary status, in his turn in accordance with the extant

- acheme/rules. No costs,

(A.V, Haridasan)
Member (3J)

Fri g

Daputy Registrar(J)

¥

Dt. 20th July, 1994
Open Court dictation

Copy to:-

1. Secretary, Ministry of Communications, Departmant of
| *--timmn lnian of India, New Delhi-001.
2, The General Manager, Telscam, Laxmipuram, Guntur-ouv.-

Tenali. . * nmet-~~ Dhanas. Telecommunications,

4. One copy to Sri. B.S.A.Satyanarayana, advocate, 2-1+5€
~1. Nallakunta, Hyd-44, ‘
S. One copy to Sri, NoV.Magnava nouuy, ————
6. One copy.to Library, CAT, Hyd.
3 '
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Digsmissed.

Dis\ntesed as Withdrawn,

.Disiissed for Default.






